61 TEM NO. 35 COURT NO. 4 SECTI ON XV

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).24687/2005

(From the judgenent and order dated 29/08/ 2005 i n SBCRP No. 469/ 2004

of The H GH COURT OF RAJASTHAN AT JCODHPUR)

MADAN S| NGH Petitioner(s)

VERSUS

KESHAR DEVI Respondent ( s)

(Wth appl n(s) for exenption fromfiling OT. and prayer for interimrelief)

Date: 12/12/2005 This Petition was called on for hearing today.

CORAM :
HON BLE MR. JUSTI CE B. N. AGRAVAL
HON BLE MR JUSTI CE A. K. MATHUR
For Petitioner(s) M. Aruneshwar GQGupta, Adv.

For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng

ORDER

Heard | earned counsel for the petitioner.

We do not find any ground to interfere with the inpugned order
The



special |eave petition is, accordingly, dism ssed.

The petitioner is granted tine till 30th Septenber, 2006, to v
acate the

prem ses in quest i on, upon filing a usual undert aki ng in t
hi s Cour t within a

peri od of four weeks’ fromtoday.

Needl ess to say t hat in case t he r espondent fe
els aggri eved by this

order, it would be open to her to nove this Court for its recall.

[ Al ka Dudeja ] [ Om Prakash ]

Court Master Court Master



